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Appendix I 

Self-declaration from the main individual promoter of the promoter group 

The applicant’s name:  
 

S. No  Aspect  Remarks  

1.   Name of the main individual promoter (including previous names, if any)1    

2.   Details of bio-data  Form 1  

3.   Proposed shareholding amount and percentage of shareholding in the bank    

4.   Net worth of the main individual promoter (duly certified by a CA)    

5.   Average income over last 5 years    

6.   Source of funds for the proposed shareholding in the bank (Duly certified by the Chartered  
Accountant)  

  

7.   Name of the Hindu Undivided Family (HUF) in which the main individual promoter is a 
member/karta along with its proposed shareholding in the bank (in Rs. and %)  

  

8.   List of entities in which the HUF is holding 10% or more of the equity share capital along with the 
percentage of shareholding  

Form II  

1.   List of relatives of the main individual promoter with relationship (Refer Section 2 (77) of the 
Companies Act, 2013 and Rules made there under) and their proposed shareholding / voting rights 
in the bank  

Form III  

 
1 If there are more than one individual promoter in the group, separate declaration forms are to be submitted  
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2.   List of persons acting in concert (as defined in explanation1(a) to section 12 B of Banking 
Regulation Act, 1949) with the main individual promoter and their proposed shareholding / voting 
rights in the bank 

Form IV  

3.   List of associate enterprises (as defined in explanation1(c) to section 12 B of Banking Regulation 
Act, 1949) and their proposed shareholding / voting rights in the bank  

Form V  

4.   List of entities in which the main individual promoter is holding 10% or more of the capital of such 
entities and their proposed shareholding / voting rights in the bank  

Form VI  

5.   List of entities, if any, in which the main individual promoter is considered as being interested 
[Refer Section 184 of Companies Act, 2013] and their proposed shareholding / voting rights in the 
bank  

Form VII  

6.   List of entities in which the entities named in 1, 7 to 13 above collectively are holding 10% or more 
of the equity share capital of that entity  

Form VIII  

7.   List of entities in which persons / entities named in 1, 7 to 14 above have individually or collectively 
divested their shareholding in the past 5 years  

Form IX  

8.   Aggregate proposed shareholding of the entities named in 1 & 7 to 15 above in the bank (Rs.  
and %)  

  

9.   Source of funds for the entities named in 1 &7to 15 above for the proposed aggregate shareholding 
in the bank (Duly certified by the Chartered Accountant)  

  

10.   In case of having voting rights alone in the bank, the details of agreement with the shareholder in 
brief   

  

11.   If the person / entity listed in 1 & 7 to 15 above is a member of a professional association / body, 
details of disciplinary action, if any, pending or commenced or resulting in conviction in the past 
against him / her or whether he / she has been banned from entry of at any profession / occupation 
at any time  

  

12.   Has the person / entity listed in 1 & 7 to 15 above been subject to any investigation at the instance 
of Government department or agency?  

  

13.   Details of prosecution, if any, pending or commenced or resulting in conviction in the past against 
person / entity listed in 1 & 7 to 15 above for violation of economic laws and regulations 

  

14.   Details of criminal prosecution, if any, pending or commenced or resulting in conviction in the past 
against the person / entity listed in 1 & 7 to 15 above  

  

15.   Has the person / entity listed in 1 & 7 to 15 above at any time been found guilty of violation of rules 
/ regulations / legislative requirements by customs / excise / income tax / foreign exchange / other 
revenue authorities, if so give particulars  
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16.   Whether the person / entity listed in 1 & 7 to 15 above has at any time come to the adverse notice 
of any regulator/investigative agency including issuance of Show Cause Notice. (Though it shall 
not be necessary for a person to mention in the column about orders and findings made by 
regulators which have been later on reversed / set aside in toto, it would be necessary to make a 
mention of the same, in case the reversal / setting aside is on technical reasons like limitation or 
lack of jurisdiction, etc., and not on merit. If the order of the regulator is temporarily stayed and the 
appellate / court proceedings are pending, the same also should be mentioned).  

  

17.   Whether the person / entity listed in 1 & 7 to 15 above has been convicted for any offence under 
any legislation designed to protect members of the public from financial loss due to dishonesty, 
incompetence or malpractice.  

  

18.   Details of shareholding / voting rights of the person / entity listed 1 &7 to 15 above in other banks 
and other institutions in the financial sector   

  

19.   Details of representation of the individual promoter on the Boards of other banks and other 
institutions in the financial sector   

  

20.   Income Tax returns of the individual promoter for last three years (if already submitted with the 
application, the same may be mentioned)  

  

21.   List of major entities listed in 7 to 15 above (covering at least 50% of the group’s total assets or 
total revenue)  

  

22.   Audited annual reports of the entities listed in 29 above should be submitted for the last five years 
(if already submitted with the application, the same may be mentioned)  

  

23.   Any other explanation / information     

 

Undertaking  

I confirm that the above information is to the best of my knowledge and belief, true and complete. I undertake to keep the bank fully informed, as 
soon as possible, of all events which take place subsequent to submission of this declaration which are relevant to the information provided 
above.  

Signature and stamp of the individual promoter   
Place:  
Date :  
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Form I  

Bio-data details of the main individual promoter of the group  
 

Name of the person (including previous names, if any)    

Date of birth     

Father’s name    

PAN no.    

DIN no.    

Present Address    

Permanent Address    

Citizenship/Residential Status as per FEMA    

Occupation    

Income tax circle to which the individual belongs    

Bank, branch and account number (including credit facilities and non-
fund based facilities availed)   

  

Details of experience in banking and finance    

Details of experience in other fields    
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Form II  
Entities in which the HUF is holding 10% or more of the equity share capital  

  
Name  
of the 
entity
*  

Relationship 
with the 
individual 
promoter  
along with 
%  
of  
shareholdin
g, if any  

Date of 
incorporatio
n  

Nature 
of 
busines
s 
activity  

Registere
d Office 
address  

PA
N 
no.  

TA
N 
No.  

CI
N 
no.  

Income 
tax 
circle 
to 
which 
the  
entity 
belong
s to  

Name of 
the 
regulato
r  

Registratio
n details in 
case the 
entity is 
regulated 
by SEBI  

Bank, 
branch 
and 
account 
number  
(includin
g credit 
facilities  
and non-
fund 
based  
facilities 
availed)   

As on March 
31,  

----  
  

Proposed 
shareholdin

g in the 
bank  

Total 
asset
s (Rs. 
in 
crore)  

Total 
revenu
e (Rs. 
in 
crore)  

In Rs.  In  
%  

                                
                                
                                
                                
                                

*(including previous names, if any)  
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Form III  

Details of the relatives (Refer Section 2 (77) of the Companies Act, 2013 and Rules made there under) of main individual 
promoter behind the group  

S.No.  Name of the 
person*  

Relationship 
with main 
individual 
promoter   

Date of 
birth   

Residential 
status as 
per FEMA  

Father’s 
name  

PAN no.  DIN no.  Income 
tax circle 
to which 
the 
individual 
belongs 
to  

Proposed 
shareholding in the 

bank  
In Rs.  In %  

                      
                      
                      
                      
                      
                      
                      
                      
                      

  

*(including previous names, if any)  
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Form IV  
Details of the persons acting in concert (as defined in explanation 1(c) to section 12 B of Banking Regulation Act, 1949) 

with the individual promoter of the group  

S.No.  Name of 
the 
person*  

Date of 
birth   

Nature of 
Relationship 
with the 
individual 
promoter   

Residential  
status as per  
FEMA  

Father’s 
name  

PAN no.  DIN no.  Income  
tax circle 
to which 
the 
individual 
belongs 
to  

Proposed shareholding 
in the bank  

In Rs.  In %  

                      
                      
                      
                      
                      
                      
                      
                      
                      
                      

  

*(including previous names, if any)  
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Form V  

Details of associate enterprises (as defined in explanation1(a) to section 12 B of Banking Regulation Act, 1949) of the 
individual promoter   

Name  
of the 
entity*  

Relationship 
with the 
individual 
promoter 
along with% 
of 
shareholding 
is any  

Date of 
incorporation  

Nature of 
business 
activity  

Registered 
Office 
address  

PAN 
no.  

TAN 
No.  

CIN 
no.  

Income 
tax 
circle 
to 
which 
the  
entity 
belongs 
to  

Name of 
the 
regulator  

Registration 
details in 
case the 
entity is 
regulated 
by  
SEBI  

Bank, 
branch 
and 
account 
number  
(including 
credit 
facilities  
and non-
fund 
based  
facilities 
availed)   

As on March 31, 
-- 

--  
  

Proposed 
shareholding 
in the bank  

Total 
assets 
(Rs. in 
crore)  

Total 
revenue 
(Rs. in 
crore)  

In Rs.  In  
%  

                                
                                
                                
                                
                                
                                

  

  

*(including previous names, if any)  
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Form VI  

Details of entities in which the individual promoter is holding 10% or more of the capital of such entities 

  
Name  
of the 
entity
*  

Percentage 
of 
shareholdin
g by the 
individual 
promoter in 
the 
concerned 
company  

Date of 
incorporatio
n  

Nature 
of 
busines
s 
activity  

Registere
d Office 
address  

PA
N 
no.  

TA
N 
No.  

CI
N 
no.  

Incom
e tax 
circle 
to 
which 
the  
entity 
belong
s to  

Name of 
the 
regulato
r  

Registratio
n details in 
case the 
entity is 
regulated 
by  
SEBI  

Bank, 
branch 
and 
account 
number  
(includin
g credit 
facilities  
and non-
fund 
based  
facilities 
availed)   

As on March 
31, -- 

--  
  

Proposed 
shareholdin

g in the 
bank  

Total 
asset
s (Rs. 
in 
crore)  

Total 
revenu
e (Rs. 
in 
crore)  

In Rs.  In  
%  

                                
                                
                                
                                
                                
                                
                                
                                

 *(including previous names, if any)  
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Form VII  

Details of entities in which the individual promoter is considered as being interested [Refer Section 184 of Companies Act, 
2013]  

  
Name  
of the 
entity
*  

Relationshi
p with the 
individual 
promoter 
along with 
% of  
shareholdin
g, if any  

Date of 
incorporati
on  

Nature 
of 
busines
s 
activity  

Registere
d Office 
address  

PA
N 
no.  

TA
N 
No.  

CI
N 
no.  

Incom
e tax 
circle 
to 
which 
the  
entity 
belong
s to  

Name 
of the 
regulat
or  

Registrati
on details 
in case the 
entity is 
regulated 
by  
SEBI  

Bank, 
branch 
and 
account 
number  
(includin
g credit 
facilities  
and non-
fund 
based  
facilities 
availed)   

As on March 
31, --- 
-   

Proposed 
shareholdin

g in the 
bank  

Total 
asset
s (Rs. 
in 
crores
)  

Total 
revenu
e (Rs. 
in 
crores)  

In Rs.  In  
%  

                                
                                
                                
                                
                                
                                
                                
                                

*(including previous names, if any)  
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Form VIII  

Details of entities in which aggregate shareholding is 10% or more (by individual promoter, HUF, entities in which the HUF 
is having shareholding 10% or more, relatives, persons acting in concert, associate enterprises, entities in which the 
individual promoter is having shareholding 10% or more & entities in which the individual promoter is considered as 

being interested)  
  

Name  
of the 
entity
*  

Relationshi
p with the 
individual 
promoter 
along with 
breakup of 
the present 
shareholdin
g  

Date of 
incorporatio
n  

Nature 
of 
busines
s 
activity  

Registere
d Office 
address  

PA
N 
no.  

TA
N 
No.  

CI
N 
no.  

Incom
e tax 
circle 
to 
which 
the  
entity 
belong
s to  

Name of 
the 
regulato
r  

Registratio
n details in 
case the 
entity is 
regulated 
by  
SEBI  

Bank, 
branch 
and 
account 
number  
(includin
g credit 
facilities  
and non-
fund 
based  
facilities 
availed)   

As on March 
31, --- 
-   

Proposed 
shareholdin

g in the 
bank  

Total 
asset
s (Rs. 
in 
crores
)  

Total 
revenu
e (Rs. 
in 
crores)  

In Rs.  In  
%  

                                
                                
                                
                                
                                
                                

 *(including previous names, if any)   
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Form IX  
Details of entities in which; individual promoter, HUF, entities in which the HUF is having shareholding 10% or more, 

relatives, persons acting in concert, associate enterprises, entities in which the individual promoter is having  
shareholding 10% or more & entities in which the individual promoter is considered as being interested; have individually  

or collectively divested their shareholding in the past 5 years  
  

Name  
of the 
entity
*  

Relationshi
p with the 
individual 
promoter 
along with 
earlier % 
and 
present % 
of 
shareholdi
ng  

Date of 
incorporati
on  

Nature 
of 
busines
s 
activity  

Registere
d Office 
address  

PA
N 
no.  

TA
N 
No.  

CI
N 
no.  

Incom
e tax 
circle 
to 
which 
the  
entity 
belong
s to  

Name 
of the 
regulat
or  

Registrati
on details 
in case the 
entity is 
regulated 
by  
SEBI  

Bank, 
branch 
and 
account 
number  
(includin
g credit 
facilities  
and 
non-
fund 
based  
facilities 
availed)   

As on March 
31, ---  

  

Proposed 
shareholdin

g in the 
bank  

Total 
asset
s (Rs. 
in 
crores
)  

Total 
revenu
e (Rs. 
in 
crores)  

In Rs.  In  
%  

                                
                                
                                
                                
                                
                                

 *(including previous names, if any)   
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Appendix II  

Details of other entities in the promoter group 

Name  
of the 
entity
*  

Percentage 
of 
shareholdi
ng by the 
individual 
promoter in 
the 
concerned 
company  

Date of 
incorporati
on  

Nature 
of 
busines
s 
activity  

Registere
d Office 
address  

PA
N 
no.  

TA
N 
No.  

CI
N 
no.  

Incom
e tax 
circle 
to 
which 
the  
entity 
belong
s to  

Name 
of the 
regulat
or  

Registrati
on details 
in case the 
entity is 
regulated 
by  
SEBI  

Bank, 
branch 
and 
account 
number  
(includin
g credit 
facilities  
and non-
fund 
based  
facilities 
availed)   

As on March 
31, -- 

--  
  

Proposed 
shareholdin

g in the 
bank  

Total 
asset
s (Rs. 
in 
crore
)  

Total 
revenu
e (Rs. 
in 
crore)  

In Rs.  In  
%  

                                
                                
                                
                                
                                
                                
                                

 *(including previous names, if any)  
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Appendix III  

Declaration to be submitted by the promoting / converting entities 

S. No  Aspect  Remarks  

1.   Name of entity (including previous names, if any)    

2.   Details of the entity  Form X  

3. Ownership and control status of the entity  

4.   Shareholding pattern of the entity along with details of its main individual promoter/ Significant Beneficial Owner   

5.   Proposed shareholding and voting rights of the entity in the bank    

6.   Net worth of the entity (duly certified by a CA)    

7.   Source of funds for the proposed shareholding in the bank (Duly certified by the Chartered Accountant)    

8.   Aggregate proposed shareholding in the bank (amount and %) by the promoter group, persons acting in concert (as 
defined in explanation 1(a) to section 12 B of Banking Regulation Act, 1949), associate enterprises (as defined in 
explanation 1(a) to section 12 B of Banking Regulation Act, 1949) and by entities in which the promoter group is 
considered as being interested [Refer Section 184 of Companies Act, 2013]     

Form XI  

9.   Source of funds for the aggregate shareholding in the bank as indicated in 7 above (Duly certified by the  
Chartered Accountant)  

  

10.   If the entity is a member of a professional association / body, details of disciplinary action, if any, pending or commenced 
or resulting in conviction in the past against it or whether it has been banned from entry of at any profession / occupation 
at any time  

  

11.   Has the entity been subject to any investigation at the instance of Government department or agency?    

12.   Details of prosecution, if any, pending or commenced or resulting in conviction in the past against the entity for violation 
of economic laws and regulations  
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S. No  Aspect  Remarks  

13.   Details of criminal prosecution, if any, pending or commenced or resulting in conviction in the past against the entity    

14.   Has the entity at any time been found guilty of violation of rules / regulations / legislative requirements by customs / excise 
/ income tax / foreign exchange / other revenue authorities, if so give particulars  

  

15.   Whether the entity has at any time come to the adverse notice of any regulator/investigative agency including issuance 
of Show Cause Notice. (Though it shall not be necessary for a person to mention in the column about orders and findings 
made by regulators which have been later on reversed / set aside in toto, it would be necessary to make a mention of 
the same, in case the reversal / setting aside is on technical reasons like limitation or lack of jurisdiction, etc, and not on 
merit. If the order of the regulator is temporarily stayed and the appellate / court proceedings are pending, the same also 
should be mentioned).  

  

16.   Whether the entity has been convicted for any offence under any legislation designed to protect members of the public 
from financial loss due to dishonesty, incompetence or malpractice.  

  

17.   Details of shareholding / voting rights of the entity in other banks and other institutions in the financial sector     

18.   Details of representation of the entity on the Boards of other banks and other institutions in the financial sector     

19.   Income tax returns of the entity for the last three years    

20.   Audited annual reports of the entity for the last 3 years    

21.   Any other explanation / information     

  
Undertaking  

I confirm that the above information is to the best of my knowledge and belief, true and complete. I undertake to keep the bank 
fully informed, as soon as possible, of all events which take place subsequent to submission of this declaration which are 
relevant to the information provided above. Signature and stamp of the promoting / converting entity  
Place :  
Date :  
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Form X  

Details of the promoting / converting entity 

Nam
e  
of 
the 
entit
y*  

Foreign 
sharehold
ing in the 
promoting 
/ 
convertin
g entity  

Main 
promoter 
behind the 
entity, 
with % of 
shareholdi
ng  

Date of 
incorporati
on  

Nature 
of 
busine
ss 
activity  

Register
ed 
Office 
address  

PA
N 
no.  

TA
N 
No
.  

CI
N 
no
.  

Incom
e tax 
circle 
to 
which 
the  
entity 
belon
gs to  

Name 
of the 
regulat
or  

Registrati
on 
details 
in case 
the 
entity 
is 
regulat
ed by 
SEBI  

Bank, 
branch 
and 
account 
number  
(includi
ng 
credit 
facilitie
s  
and 
non-
fund 
based  
facilitie
s 
availed)   

 As on March 
31, ----  

  

 

Total 
asse
ts 
(Rs. 
in 
crore
)  

Total 
reven
ue 
(Rs. in 
crores  

Tota
l net 
wort
h 
(Rs. 
in 
cror
e)  

Paid
up 
capit
al  

                                  
                                  
                                  
                                  
                                  
                                  
                                  
                                  
                                  

 

* To indicate the previous names also, if any  
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Form XI  
Aggregate proposed shareholding in the bank (amount and %) by the promoter group, persons acting in concert (as defined 
in explanation 1(a) to section 12 B of Banking Regulation Act, 1949), associate enterprises (as defined in explanation 1(a) 
to section 12 B of Banking Regulation Act, 1949) and by entities in which the promoter group is considered as being 
interested [Refer Section 184 of Companies Act, 2013] 

  
Name  
of the 
perso
n  
/  
entity
*  

Relationshi
p with the 
major 
shareholde
r along with 
% of 
shareholdin
g, if any  

Date of 
birth /  
Incorporati
on  

Nature 
of 
busine
ss 
activity  

Register
ed Office 
address  

PA
N 
no.  

DI
N 
no.  

TA
N 
No.  

CI
N 
no.  

Incom
e tax 
circle 
to 
which 
the 
person  
/ entity  
belong
s to  

Name 
of the 
regulat
or  

Registrati
on details 
in case the 
entity is 
regulated 
by SEBI  

Bank, 
branch 
and 
account 
number  
(includin
g credit 
facilities  
and 
non-
fund 
based  
facilities 
availed)   

As on March 
31, --  
  

Proposed shareholding 
in the bank  
  

Total 
asset
s (Rs. 
in 
crore
)  

Total 
net 
wort
h 
(Rs. 
in 
cror
e)  

Proposed 
shareholdi
ng g in Rs.  

Proposed  
shareholdi
ng  
in  
percentage  

                                  
                                  
                                  
                                  
                                  
                                  
                                  
                                  

  

* To indicate the previous names also, if any  
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